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Even during the so-called authori-
tarian regime of 18 months of Emer-
gency such arbitrary action was not
taken, During the past 15 yeers, =a
nominal penalty was being imposed
at the rate of Re, 1 per sq. yard for
the lapse of registrution,

It must be appreciated that a mid-
mic-class family buying a plot at Rs.
46,000 for 250 sq. metres would never
be remisg in registration of the plots,
There might be some financial hurd-
les which result in delay. But that
should not entertain a penalty of
thousands of rupees and also cancel-
lation of the plots,

T suggest that the hon. Minister
of Works und Housing should make
a statemon! on the floor of the HFouse,
restoring the cancelled plots to the
allottees after collecting a nominal
fee of Re. 1 per sq. yard,

12.58 hrs.

HARYANA AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)
BILL

MR. DPEPUTY-SPEAKER: Now
we procecd with further considera-
tion of 1he following motion mov-
ed by Shri Dhanik Lal Mandal on
the 27th April, 1979, namely: —

“That the Bill to provide for
the alteration of boundaries of the
States of Haryana and Ultar Pra-
desh and for matters connected
therewith, be taken into conside-
ration”.

Mr. Ravi, would you like to speak?

SHRI VAYALAR RAVTI: (Chirayin-
kil): Mr. Deputy-Speaker, Sir, the Bill
moved by the hon. Minister is very
little in content because it is only
tor making a few adjustments of
areas in the territories between U.P.
and Haryana. At the same time, I
woulq like to draw the attention of
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this House to some of the basic pro-
blems which the Minister has shirk-
ed. The new Janata Government
has to put a stop to this,

Sir, Haryana is a smal] State while
UP. 15 one of the biggest States in
the country, To-day, even on the
population basis, it 1s  the largest
State. What 15 the Jogic behind
this alleration of boundaries bet-
ween these twg States? Can the hon.
Minister explain it? So far ag the
language 18 concerned, both the
States wpeak Hindi* The objective
15 to serve the administration still
better; in what way it has to be
achieved 15 my basic question. 1f this
1~ done for the betierment oi the
people and better functioning of the
Stales, whv 1s this done arbitrorily?
Regional 1mbalance is the fact of
the day in this country to-duy. The
regional imbalances very from area
to area and State to State and with-
in the Stale itself, there is regional
imbalance And, there 15 a regional
imbalance within the country itsell,
One of the major problems is to tac-
kle this regiona] jmbalance, through
the admimstrattve machimnery. It
depends upon the capability of the
States. It depends upon the  func-
tioning of the administartive machi-

‘nery ang its capacity to mobilise as

much resources as possible from the
State ilsclf as also the availability of
the monetary and fiscal aid that
comes from the Centre, So, we have
{o come to a conclusion—it is a fact
also—that a smaller State is  better
than a bigger State. A smaller State
is more viable for adminisiration and
also more viable for betterment and
development, That is why a bigger
district has been divided into twop or
three mini-districts. In Kerala we
had nine districts. Now, we hav2 got
eleven districts and one more is going
to be added. We will get more ad-
ministrative viability and the State
government will be able to enforce
its authority better on this area, If
we can apply this principle to the
district level, 1 believe, that principle
can be applied to the State level a
well.
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Sir, uvne of the main reasons for
regional imbalance is the non-vi-
ability of the administrative capa-
city of the States because of the
larger area as well as the popula-
tion,  Sir, you would recall Sardar
K. M. Panicker made a  dissenting
note on the report of the 3tates Re-
organisation Commission. In that dis-
senling note he said that it is always
desiruble to have a State with smaller
area and he wanied that the State
of UP, must be divided into two.
Mr. Sathe is pleading for a separate
State of Vidharbha taking some area
from MP. and Maharashtra. Sir, we
have B4 to 85 members of Parliament
from U.P. They raise lot of hue and
cry that theirs is a backward State,
I have no dispute on their claim.
But why is it «0” There are fifty-six
districts 1n UP. I wonder whether
any Chief Minisier can rven com-
plete his tour of all the districts in
UP. during hi< icnure as Chief Mi-
nister as no Chief Minister remains
therc for more than a year or two.
There are 480 MLAs jn UP. Assem-
bly. How can the Chief Minister
understand the complicity of the pro-
blems when he 1s not able tn tour
all the districts in the State. Diffi-
culty of the political authority +to
understand the problems of the
areas of the State results in the
creation of regional imbalance in
the State. So, in the interest of
progress of the States like Uttar
Pradesh and Madhya Pradesh it is
always desirable to divide these
States into smaller States and U.P.
should be divided first into-two.
This is the basic point I want to raise
in this connection, Instead of mak-
ing piece-meal legislation he should
come forward with a comprehensive
new policy to re-organising the State
into a small State.

Sir, the second point I would like
to make is about linguistic States.
Today if we look back we will have
to regret that it has become a matter
of exploitation for political gains. No
doubt, it is very good for administra-
tion and cohesiveness but politicians
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must ponder whether this linguistic
States policy can be used as a politi-
cal weapon for making a hue and
cry over the sons of the soil theory.
Sons of the soil theory has become
a curse In this country and 1t has
become a menace to the unity of
the country. Sons of the sul cry
has come bevause we cannoi undel-
stand the ethos of the Indian society
or the political ethics, political mora-
lity or political sense behind the
linguistic States.

13 hrs.

But unfortunately we find thai no=
body is prohibited in this country
from using or abusing all  these
things, The question of language
15 being exploited for political rea-
sons and a time hag come when we
should stop all these things; we
should once for all stop the ery
‘son, of the soil." I have absolute-
ly nothing against any  language.”
But I will give you one example for
your information. The Centra] Gov-
ernment must be above all these
things. Mr, Deputy Speaker, Sir, I
don't know whether you were there
when National Film Awards were
given the other day. The Home
Minister must be aware of all these
things and that is why I am bringing
it to his notice now. There is a par-
ticular pattern of issuing the awards
in the national film funclion. We
first give it to national films. Then
comes the Directors, actors and ac-
tresses and so on and then comes
the regional films, They announce
the names only in Hindi which our
people cannot understand. Why in
the name of regional films the Hindi
films have been brought in, like
Kasur and Jagoon? I don't under-
stand this. And the Best Director
Mr. Aravindan who has been given
the Best Director Award for the
second time consecutively lLas been
insulted, He had not been given the
award separately and he was called
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along  with the Malayalam film
award, for the film called Thambwu.
S0, this 15 the position, Why should
such an .nsult be given to a direc-
tor who has got the best-dircetor
award for the second time consecu-
tively? Thiz 1s againsl national*
unity. This subject comes under
the Home Ministry and it is a wverv
sensitive 1ssue. We are certainly en-
titled to know about it. And when
we comntacted the top officer of the
Film Festival or the Director there.
he said, ‘What 15 wrong with  1t”
Is it the way an officer shoutd be-
have? Instead of giving the award
separately to the Best Director you
club 1t with the award given for the
Malayalam film. What sott of encour-
agement you are giving (o regional
language films? Is it the way of do
ing such things? This cannot be tole-
rated. 1 hope that the Hon, ,Home
Minister will himself go into 1t and
dg the needful.

Before concluding 1 wish o stress
upon one point and it 1s this, We
can have a comprehensive Bill, after
necessary consultation has been done.
Let the Government bring forward a
complete comprehensive Bill after
consultation with all the  political
leaders and the concerned States for
the reorgamsation of the States, 1o
make the States smaller, Such a step
along will pave the way for the
integration of the country, Thaty soril
of step is alone needed for the
political unity and administrative
viability of the country and for the
development of wvarious regions and
States and for national duty. With
these words I conclude my speech,
thank you.

18.05 hrs,

he Lok Sabha adjourned for Lunch
#ill five minutes past Fourteen of the
clock.
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The Lok Sabha re-assembled, after
Lunch, at Fifteen Mwmutes past Four-
teen of the Clock,

| SHRTMATI PARVATRI KRISHNQN in the
Chasr]

HARYANA AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)

BILI.—contd.
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MR CHAIRMAN Shn Venkata-

subbaiah.

SHRI RAM DHAN (Lalganj): Why
are the M nisters going out and com-
ing in so frequently?

MR. CHAIRMAN: Perhaps, they are
on a slimming course.

SHRI P.
(Nandyal): Madam Chairman this
Bill has been brought in primarily to
make gome alterations in the bouan-

848 1LS—11.
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dary belween U.P. and Haryana. 1
agree with the sentiments expressed
by severar Members. It 1s approptiaie
that the ex-Chicf Mimister of UP. is
here when discussions are going oi.
Several Members who participeted
pleaded for Lifurcation of U.P. on ‘ui-
mimsliative grounds as well as grounds
of eccnomic development, We have
inheriled our siates as a legacy of
Biifish colonial sm  when we attained
independence, at that time UP. was
the Inggest slate. Even today it senis
in 85 members to Lok Sabba It makes
all the political diflerence 1n the con=
text of the bigness of the Slate. There
had been an agitation gomng on afler
the advent of freedom, under {ne
leadership of Mahatma Gandhi, that
states cught to be reorganised on ithe
basis ot the language of the pcople. A
commitiee was constituted under Fa.l
All and they recommended certauu
things, there was a dissenting nove by
Sardar Panikkar, if I remember 2right,
for mturcation of UP. but i1l was not
acvepted for various reasons In ibe
south espec alyy the agitation was for
creation of stales on a linguistic vasis
but no where in the commssion's
terms ot reference 1s 1t to be In and
that the states are to be reorgamsed
on the basig ot language. The 1m"iri=
ant consideration was admimstratve
vialnlity  Several commissions ware
sei up lo seltle the boundaries ¢l zavn
state  One such was set up hetwsen
Haryana and UP There were sevaal
awards One was the Mahajan aw rd
on Muharashira, Karnatak. In this
case Dikshit’s award 1s 1mplemen'ad
to mark the boundary between L'.P.
and Haryana. When these alteralions
are made, 1t may not solve Lhe 2ut re
problem. Jamuna happens to be the
boundary between Haryana and U.o.
m the districts of Bulandshar und
Gurgaon and other places. So tar as
the award goes it 1s all right. Son far
as the bigger problem of bifurcation or
reorganisation of slates is concerned,
it should be bosed on admimistralive

conven ence and economic deveiop=
ment.
MR. CHAIRMAN: Piease (onfine

yourself to the Bill
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SHRI P. VENKATASUBBAIAH: Mr.
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the Minister,
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ot wfoware fax wfee : ow fe &
stv @ qdnew o wrodt 1 pfaer Wk
o fto oY frar & art & ag fiew § wire g
3111.ﬁ.e&m‘mmimem
Zem A fomr .. (wwww) R W
xaren, fie otk frme & war yeram ot aoga o

MR CHAIRMAN On the previous
day when this Bill was taken up, it
went on for nearly half an hour Again
today I called all the names that came
to mec and allotted time accordingly.
At the last mnute if you sudden.y
send your name, I cannot call you, I
am sorry

ot qferne for wfew & @@ & faams
ST a7 § AIR-AEE AT E |

(Shr. Mukhtiar Singh Mahk then left
the House)

Wt wm W mafE owg & arsw aEr
fer ¢ Wy gardr wid] wr wearge ady wmr
§, 79 AT-WIFT ATH G

(Shri Bhagut Ram and some other
Members then left the House)

MR CHAIRMAN The Minster

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Madam Chairman, as I explaned 1n
my openming speech this Bill 1s based
on an  arbitration award and  that
award has heen accepted by both the
Governments Now we have come
forward to mive effect to it. But this
opportunity was taken by hon. mem-
bers for expressing fheir views in re-
gard to the reorganisation oi States
and the w.rtues of smaller States Hon
Member, Shr1 Vayalar Ravi, urged so
many points very forcefully in favour
of smaller States like economic viabi-
lity* administrative  wviability, homo-
geneous development, national integra-
tion, etc. Other hon, Members also
have raised these pomnts, But as I
explained, this Bul is only in regard
to the river boundary between Hary-
ana and U.P. That too, it Is based on
an arbitration award, which has been
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accepted by both the Governments,
So, the bigger question of States' re-
organisation and bigger States being
reorganised into smaller States does
not arise,

As regards the Mahajan Commission
report, that has not been accepted by
both the Governments, 1e. the Gov-
ernments of Karnataka and Maha-
rashtra, So, 1t is lying there But as
the Home Mimister explained last
time, he would take the imt ative to
call both the Chief Ministers and try
to, persuade them to accept 1t As and
when there is acceptance of that re-
port or any agreement mutually agreed
upon by the two Chief Mimsters of
these two States, we shall come for-
ward with the necessary legislation,

MR CHAIRMAN The question 1s.

“That the Bill to provide for the
alleration of boundaries of the States
of Haryana and Uttar Pradesh and
for matters connected therewith, be
taken into considerafion.”

The motwon was adopted.

MR CHAIRMAN®' We shall now
take up clause by clause comsideration
of the Bill There are no amendments
te clauses 2 to 4. The question is:

“That clauses 2 to 4 stand part of
the Bull.”

Thie motion was adopted
Clauses 2 to 4 were added to the Bill.

Clause 5—Amendment of First Sche-
dule to the Constitution.q

MR CHAIRMAN: There are three
Governments Nos. 3, 4 and 5 to clause
5.

MR CHAIRMAN: Now, clause 5.

SHRI DHANIK LAL MANDAL: I
beg to move

“Page 3, line 44,
for “1978" substitute *1879” (3).
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“Page 4, line 4, —

for “1978" subspitute “1970" (4).

“Page 4, line 10, —

for “1978" substitute “1979” (5)
MR. CHAIRMAN: The question is:
“Page 3, line 44,—

for “1978" substitute “1979" (3)
“Page 4, Ine 4, —

for “1978' substitute “1979" (4)
“Page 4, line 10, —

for *1978” substitute “1979" (5)

The motion wus udopted.

+  C(HA'RMAN The gueslion is:
“That Clause 5, as amended, stand
part of the Bill”.
The motion was adopted

Clause 5, as amended, wus added io
the Bill

Clauses 6 to 11 were gdded to the Bill.

Clause 12,— (Appropnatiwon of
moneys for expenditure in transferrcd
territomes under existing appropration
Acts.)

MR, CHAIRMAN: Now, Clause 12.

SHRI DHANIK LAL MANDAL: I
beg to move:
“‘Page 7, —
after line 45, insert —

“Provided that no such autho-
risation shall be made so gs te
have effect for any period after
the end of the financial year in
which the appointeq day falls.”
(6).

MR. CHAIRMAN: The question is:
“Page 7, —
after hne 45, insert—

“Provided that ng such suthori-
sation shall be made so as to
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have effect for any period after
the end of the financial year in
which the appointed day falls.”
®

The motion was adopted,
MR. CHAIRMAN: The question is:

“That clause 12, as amended, stand
part of the Bill."

The motion was adopted,

Clause 12, gs amended was adopted to
the Bull.

Clauses 13 1o 36 were added to the Bill
The Schedule was added to the Bill

Clause 1.— (Short fitle)
made:

Amendment

“Page 1, line 6, —

for “1978™ substitute “1979" (2)
(Shrr Dhamk Lal Mundal),
MR CHAIRMAN: The question 1s:

“That Clause 1, as amended, stand
part of the Bull”

The motion was adopted,

Clause 1, as amended, was added to
the Bull.

Enacting Formula
Amendment made:

“Page 1, line 1, —

for “Twenty-ninthinth” substitute
“Thirtieth” (1)

(Shri Dhanik Lal Mandal)
MR. CHAIRMAN: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill."

The motion was ndopted.
The Enacting Formula, as amcnded,
was added to the Bill.
The Title was added to the Bill.
SHRI DHANIK LAL MANDAL: I
beg to move:
“That the Bill, ag amended, be
passed.”
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MR, CHAIRMAN: The guestion is:

“That the Bill, as amended, be pass-
ed-r!

The motion was adopted.

14.40 hrs.

KOSANGAs COMPANY (ACQUISI-
TION OF UNDERTAKING) BILL
AND
(PAREL INVESTMENTS AND TRA-
DING PRIVATE LIMITED AND
DOMESTIC GAS PRIVATE LIMITED
(TAKING OVER OF MANAGEMENT)

BILL

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI I1I. N. BAHUGUNA): 1 veg to
move:*

“That the Bil] to provide for the
acyuisition, in the public interest,
of the underfaking of the Kosan-
gas Company and thereby to
secure thal the ownership and
conirol of the means and resour-
ces for botthing, transporting, mar-
keting and distnibulion of ligue-
fled petroleum gas are so distribu-
ted as best to subserve the com-
mon good and for matters con-
nected therewith or  incidental
ihereto, be taken inlo considera-
tion.”

“That the Bill to provide for the
taking over in the public iuterest
of the management of the under-
takings of the Parel Investiments
and Trading Private Limited and
the Domestic Gas Private Limiled
pending acquisition of those under-
takings, with a view to maintain-
ing a service essential to the life
of the community, namely, the
bottling, transporting, marketing
and distribution of liquefied petro-
leum gas, and for matters connec-
teg therewith or incidental there-
to _be taken in !r.to candderatlon »”

Hwed with the reenmmendahon of
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etc, Bill

Madam, the main purpose of the first
Bill is the acquisition in the publie
interest, of the undertaking of the
Kosangag Company, now vested in
Gocul Gag Private Limited, as sole
proprietor. Thys company, which is
privately managed, is bottling, trans-
porting, marketing an distributing
liguified petroleum gas (cooking gas)
supplieq by the Hindustan Petroleum
Corporation Limiteq from its refinery
at Bombay.

The object of the second Bill is the
taking over in the public interest of
the management of two olher private-
ly-owned companies, namely, Parel In-
vestments and Trading Company Pri-
vate Limited and Domestic Gas Privale
Limited, which are bottling, transport-
ing, marketing and distributing lique-
fied petroleum gas supplied by the
Hindustan Petroleum Corporation {rom
its Vizag refinery.

It is the declared policy of the Gov=-
ernment to dg away with inler-
mediaries in the field of LPG
distribution and to vest LPG markel~
ing in the hands of the oil companies,
which are in the public sector, to reach
the consumers more effectively and
without any hinderance. In line with
this policy, it has been decuded to
acquire the undertaking of Kosangas,
and also to take over the management
of Parel Investments and Trading Fri-
vate Limited gnd Domestic Gas Pri-
vate Limited, pending acquisition of
these underiakings and to west the
same in Government.

I may bring to the notice of the hon.
Members that efforts were made fo
arrive at an amicable take over, and
for that purpose negotiationg were
helg with Kosangas. As no acceptable
setilement could be arrived at, the Gov-
ernment has no other alternative than
to acquire the undertakink in public
interest. Regarding taking over the
management of Parel Investments and
Trading Privale Limited and Domestic
Gas Private Limited, efforts were

the President,



